
BEFORE THE NATIONAL GREEN TRIBUNAL,
SITTING AT KOLI{ATTA

oRIGTNAL AppLrcATroN No. 04 I 20/26 I DZ

(Under section 14 of the National Green Tribunal Act, 2010)

INTHEMATTEROF:

PARMOD KUMAR SWAIN .....APPLICANT

VERSUS

THE STATtr LEVEL ENVIRONMENT IMPACT
ASSESSMENT AUTHORITY (SEIAA}. ODISHA& OTHERS

.....RESPONDENTS

)

INDEX

Sl.No. PARTICULAR

s
ANNEXURES PAGES

o1 IDEX 1

02 Letter to SIEAA &
OSPCB

AnnexureJ 2-3

03. OSPCB letter Annexure-K 4
o4 Supplementary lease

deed
Annenrre--L 5-26

DRAWN AND FILED BY

DT. 05.03.2026 PRAVA RANJAN MISHRABHUBANESWAR PLOT NO. 652, EKAMRAVILLA
NAYAPALLY, BBSR_21
ODISHA

Page L of4

239



BEFORE THE NATIONAL GREEN TRIBUNAL,
SITTING AT KOLI{ATTA

oRrerNAL APPLTCATION NO. O4l 2O26|EZ

IN THE MATTER OF:

i ,rI

0 5 ilAft zot6
PARMOD KUMAR SWAIN ... APPLICANT

VERSUS

1-THE STATE LEVtrL EN\TIRONMENT IMPACT
ASSESSMENT AUTHORITY (SEIAA), ODISHA & ORS

MOST RESPECTFULLY STATE AS FOLLoWS:-

1. That the above noted o.A was heard on o4.o 2.2o26,wherein
direction has been made to the Respondent for filing of their
reply / repcrts by OB. O 3.2026.

2' Tb.at the order was served on 17.02.2026 and, service affidavit
was filed.

3' The Applicant approached the authorities to cause inspection
for according non compliances and forcefill operation of the
sand bed and road. The copy of the said letter is annexed
herewith as Annerrrrre-J.

4. That the ospcB authority directed for causing inspection
within days pursuant to the order of the Hon,ble NGT, which
was intentionally avoided by the respondents inspite of
several approaches and order vide Annexure-r(.

5. that the supplementary lease deed was executed on
26.12.2025 witho,t approval of mining plan with approached
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road. The copy of the said lease deed is annexed herewith as
Annexure-L.

6. That due to non-compliance, the heavy vehicles movements
without permit by the proponent. To check the same, the
E.C. order need to be stayed.

DRAWN AND F'ILED BY

DT.05.03.2026
BHUBANESWAR

PRAVA RANJAN MISHRA
PLOT NO. 652, EKAMRAVILLA
NAYAPALLY, BBSR-21
ODISHA ,, .:

earth environmentb 008@;rahoo. com

ADDITIOITAL AFFIDAVIT ON BEEIALF THE APPELLANT

1. I, sri Pramod Kumar swain, aged about 6z years, s/o Late
Pranakrushna swain At- pratap Nagari, po- Bhanapur, ps_cuttack
sadar, Dist- cuttack, odisha-753G11, do hereby solemnly affirm
and say as follows:-

2. I am the applicant of the above notecl O.A
3. That the above statements are true to my knowledge.

P-o *od tL<rtrt-ta-r J6c'lt
Pramod Kumar Swain
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VERIFICATION

I, sri Pramod Kumar swain, aged about 6T years, s/o Late
Pranakrushna swain At- pratap Nagari, po- Bhanapur, ps_cuttack
sadar, Dist- cuttack, odisha-753011, do hereby humbly verified that,
the statement made in paragraphs 1 to 3 are true and correct to the best
of my knowledge, information and belief.

I sign this verification on this the Str' day of March 2026.
ii

IDENTIFIED BYW
ADVOCATE

F.rci*od lc-uTna"rr Soat e)

VERIFICANT

fi,
EASr(

RagA. Ho. ON-4&ff0

Before rne

a
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To,
The Member Secretar5r,

OSPCB, Paribesh Bhawan,
AllLB, Nilakantha Nagar, Unit-8

sub: - compliance of Hon'ble NGT order for violation of EIA
notification and EC condition in respect of Kuakhai River
sand, Pratapnagari under Tahasil cuttack sadar in the
District of Cuttackover an area of 5.26 ha.

Ref: - 1.

2.

E.C. Dtd. 03.06.2022

Amended EC, Dtd. 2L.LL.2924 :

OM NoJ- L3OL2l L2l 20 13-IA-II( 11, Dt. 24-L2.2O23

NGT order Dt. O4.OL.2O26 in O.A. No 0412O26lEZ

Our representation Dtd. 1L.L2.2O25 Et' L9.L2.2O25.

3.

4.

5.

Dear Sir,

In inviting above ref. on the subject cited above, I am to inform
you the following facts of urgent stoppage of continuous violation of

EC under EIA notification 2006.

1. The EC was granted vide Ref. 1, wherein the condition of 7.l2
has been imposed for proper approval of road as the ToR

condition at V) and XV) are not complied during the EIA

studies. Furthermore also the iand used impact study at point
No. 10 in tJle general condition was not studied. But without
the compliance of. tlne 7.21 the road has been used with
loaded heavy truck movement by the PP without obtaining the

approval from CMC after recommendation from Corporater.

Further there is a separate restriction for heavy load

transportation vide condition No. 7.23 which is complete

violation of EiA notification and liable for revocation of EC

under the condition No. 7.42.

It is needless to mention here that, the OM stipulates the
sand mining is allowed only manually vide Ref. 3. But the

mining is being carried out in a mechanized manner and with
an dispatched of 100 tippers per day on the embarrassment,

which cannot be approved for dispatch through tippers, hiwas
with the load of 50 tons without study of impact, which is

complete violation of EIA notilication and liable for revocation

of EC under the condition No. 7.42.

"2.
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3. The EC was granted vide Ref. 1, wherein the condition of 7.30
has been imposed for submit quarterly compliance reports on
the status of implementation of the stipulated environmental
safeguards to the SEIAA, Odisha, SPCB, Odisha/ Regional
Office of the MoEF& CC, Bhubaneswar, failing which EC is
liable to be revoked. As the PP has not complied the same, the
EC granted vide Ref- 1 & 2 may please be revoked.

4. The E.C. was amended vide Ref. 2 and the above condition
was also repeated vide para-6, and the new mining plan for
the higher quantity with proper DGPS coordinate boundary
point with the higher production quantity of 15780 cum to be
approved by DDM, Cuttack as pef the para-S of the same.
Without such approval the EC cannot be executed nor can the
lease deed be executed. But unfortunately the M.O executed
the lease deed with a lower quantity.

5. Such execution of lease deed without compiling the condition
there is violation of EIA notification 2006. The lease deed also
does not prescribed the quantity of 2026-27 to reduce the
stamp duty. To help the proponent and allowed to continue
the operation with violation, liable for prosecution U/s 19 of
EP Act.

in the above condition, it is required to cause a joint
inspection for filing of the reply to Hon'ble NGT and also take
action deem feet under the Acts & Rule.

With regards

Yours Faithfully

l'rri'or,i-.i' "r',, -"., ::i-rr!,
t;

t:

Enclo: As above

Member Secretar5r, SEIAA, Odisha
Regional Office, State Pollution Control
Board, Plot No. 586, Surya Vihar, Link
Road, Cuttack, Odisha - 753OL2

1.

2.
Copy to:
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